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Order dated 08.01.07

None anpears for the Applicant,

The Proxy Counsel of Mr.5.B.Jena,ld  A.5.C.
for the Respomients is present. Count2r has been
filed by the Respondents. MNo reioinder has Yeen
filed by the Applicant. On 04.01.07, the Counsel
for the Applicant has filed a memo seeking
permission to withdraw the case. Ld.A.5.C. has

no objection for the same,

Having heard the ILd,A.5.C., the case is disposed
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of as withdrawn,




